FORM A
PuUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)

FOR TIE ATTENTION OF THE CREDITORS OF TRANSSTADIA HOLDINGS

PRIVATE LIMITED

RELEVANT PARTICULARS

(b) Details of authorized

representatives

~are available at:

1. | Name of corporate debtor Transstadia Holdings Private Limited
2. | Date of incorporation of corporate | 06/01/2012
debtor
3. | Authority under which corporate | The Companies Act, 1956 with Registrar of
debtor is incorporated / registered Companies, Ahmedabad.
4. | Corporate Identity No. / Limited | U65993GJ2012PTC068506
Liability  Identification No. of
corporate debtor
5. | Address of the registered office and | Registered office: The Arena, Near Kankaria
principal office (if any) of corporate | Lake Gate No. 3, Near Diwan Ballubhai School,
debtor Kankaria, Ahmedabad, Gujarat, India, 380022
6. | Insolvency commencement date in | 08" April, 2024
respect ol corporate debtor
7. | Ostimated date  of closure of | 05" October, 2024
insolvency resolution process
8. | Name and registration number of the | Name: Mr. Sanjay Garg
insolvency professional acting as | Regd. No.: IBBI/IPA-001/IP-P-01865/2019-
interim resolution professional 2020/12919
9. | Address and e-mail of the interim | Address: 908, 9th Floor, D-Mall, Netaji
resolution professional, as registered | Subhash Place, Pitampura, New Delhi-110034
with the Board Email: rp.sanjayearg@demail.com
10. | Address and e-mail to be used for | Name: Mr. Sanjay Garg
correspondence  with the interim | Regd. No.: IBBI/IPA-001/IP-P-01865/2019-
resolution professional 2020/12919
Address: 109, First Floor, Surya Kiran
Building, 19, Kasturba Gandhi Marg, New
Delhi - 110001
Email: cirp.transstadiaholdingf@omail.com
11. | Last date for submission of claims 22" April, 2024
12. | Classes of creditors, if any, under | Not Applicable
clause (b) of sub-section (6A) of
section 21, ascertained by the interim
resolution professional
13. | Names of Insolvency Professionals | Not Applicable
identified to act as Authorised
Representative of creditors in a class
B (Three names for each class) -
14 (a) Relevant Forms and (a) Relevant Forms are available at:

https://ibbi.gov.in/downloadform. html]
(b) Not applicable.




Notice is hereby given that the National Company Law Tribunal has ordered the
commencement of a Corporate Insolvency Resolution Process of the Transstadia Holdings

Private Limited on 08th April, 2024

The creditors of Transstadia Holdings Private Limited, are hercby called upon to submit
their claims with proof on or before 22nd  April, 2024, to the interim resolution professional at
the address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its
choice of authorised representative from among the three insolvency professionals listed
against entry No.13 to act as authorised representative of the class [specify class] in Form CA.
Not Applicable

shal

| attract penalties. -
s '.' i .--‘,1‘}l O}VNTN,%/\J 7/

e Sanjay Garg
et Interim Resolution Professional
IBBI/IPA-001/IP-P-01865/2019-2020/12919

ATFA No AA1/12919/02/240125/106806 valid till 24-Jan-2025

Submission of false or misleading proofs of claim

(

1€

Date: 10™ April, 2024
Place: New Delhi



WEDNESDAY, APRIL 10, 2024

' FINANCIAL EXPRESS WWW.FINANCIALEXPRESS.COM

TAURUS ASSET MANAGEMENT COMPANY LIMITED

- CIN: UGT190MH1993PLC0T3154
FORM A 300 oM ST N LIMITED asset Head Office & Regd Office : 3rd Floor 301-304, Chandravilas Co-op =
PUBLIC ANNOUNCEMENT %O"ge(?;f_ ”‘?";%gSONE Csste g‘t’;agfmerl‘( 'm: eC)'t Premises Society Ltd., AML Centrz 2, 8 Mahal Industrial Estate, Off, Mahakal ===
[Under Regulation 6 of the Insalvency and Bankruptay Board of India egd. Office: entre, 6th Floor, Kamala City, 360 Caves Road, Andheri-East, Mumbai - 400 093 Tel: 022 - 6624 2700 TAURUS
(Insolvency Resolution Process for Corporate Persons) Requlations, 2016] | Senapati Bapat Marg, Lower Parel, Mumbai 400013 Email: customercare@taurusmutualfund.com
www.360.one/asset-management/mutualfund Mutual Fund
FOR THE ATTENTION OF THE CREDITORS OF CIN: U74900MH2010PLC201113 m A copy of SAl, 5I0s and KIMs of the schemes of Taurus Mutual Fund akng
TRANSSTADIA HOLDINGS PRIVATE LIMITED ’ . with application form may be obtained from Fund's,
RELEVANT PARTICULARS : NOTICE IS HEREBY GIVEN to all unitholder(s) of 360 ONE Mutual Fund (Formerly known as IIFL Mutual| Website: www.laurusmutualfund.com
TR P — T T T Fund) (‘Fund’) that in accordance with Regulation 59(A) of SEBI (Mutual Funds) Regulations, 1996 and —— ' ' o
'.Ha'“e of Corporate Debtor TRANSSTADIA HOLDINGS PRIVATE LIMITED | clause 5.1 of SEBI Master circular dated May 19, 2023 issued in this regard, the half-yearly statement of ] N GTIEE_ ) N
2. |Diate of incorparaion of Gomarate Debtor | J6T1/2012 ; portfolio for schemes of Fund as on March 31, 2024 has been hosted on the website of the Fund NOTICE is hereby given that in accordance with Regulation 58A of Securilies and
1. [fusharity under which Corporate Delitor is The Companies Act, 1958 with Registrer of (www.360.0ne/asset-management/mutualfund) and website of AMFI (www.amfiindia.com). Exchange Board of India (Mutual Funds) Regulations, 1996 read with SEBI circular no.
Incormanated | ragelend Companies. Ahmedabad. | Unitholders can also request for a physical copy of the statement of portfolio through any of the following SEBIVHONMD/DF2ICIR/PI2018/92 dated June 05, 2018, the half-yearly statement of
4 |Comarate identity Mo, | Limited Liakiley | LGE203GJ01 2PTCOGRS06 ' means: . scheme portfolio of Taurus Mutual Fund (*the Fund™) for half year ended March 31, 2024 has
(ideniification Mo, of Comorate Deblor | . . 1 :I E%Zﬂh%g?\:dGalr\:eeamgﬁ”sogc?f?/?r?-zt:\g%‘E)?SJBnumber to service@360.0ne been hosted on the weabsite of Taurus Mulual Fund (www laurusmutualfund.com) and
5, 'n":.'i?g”“herggiﬂ?muﬂ“w jSckaanr. The iiana, uearkinked Lo ot o, 5, | ll. Letter: Submit a reQUgst Iettegr at any of the AMC offices or CAMS Investor Service Centres, list AMF} (wesw amilindia.com) respactively.
prncipel oifice {1 anty) o Corporaie: Debior Emn:'im Ea;;?ﬁ'f?&hm' Haniixi, fimodbor available at www.360.one/asset-management/mutualfund Such copies shall be provided to the unit Unit holders may also request for a physical or electronic copy of the statement of
e T e e ki : E'? . { holders free of cost. schamea portfalic through any of the following means free of cost
i =i .
SR 0Bth April, 2024 _ Forme ior 360 O”ELA:SGttTAa"ageme“: 'L-_'m'ttzc)' a. Email from their registered email 1D {send to: customercare@taurusmutualfund.com)
et e . : ormerly known as sset Management Limite ; |
T Eﬁulﬂﬂ!ﬂ’d dale of elasure ol TEL""-"EI‘IEF 05th Oetober. 2024 Place: Mumbai y 9 Sd- 4] G"‘."E‘? call at our foli-free no, at 1800 1':'3 1111 . - o
(resabition process _ : » - Date: April 10. 2024 Authorised Sianat ¢ Submit a written request at any of the AMC Offices or KFin Technologies Limited
8. Mame and Regstraton number of the | Name: Mr. Sanjay Garg : ate: Aprt 1%, uihonised ignatory Unit holders are requested to take note of the aforesaid
insohvancy professional acting 25 Inferim | Regn. Noo:IBBIAPA-001/IP-P-1BE5/2019- 2020012918 | “MUTUAL FUND INVESTMENTS ARE SUBJECT TO MARKET RISKS, Ear T A
| F t Management Company Lid.
|Resakution Professional _ ; READ ALL SCHEME RELATED DOCUMENTS CAREFULLY” : e ok g
I Addrass & E.."_a‘ ﬂ: 'TI'E! inferim resoison | Address: 008, S Floar, D-Msll NE'I.E_I S iash E}E-E'E':F” H'I.-IIFT'I!JE" ”I'I vestment Mal’lﬂgﬂr for Taumnes Mutusl FI.II'II:.'.I.
professional, as registerad with $e board | Place, Filampura. Mew Daki-110034 Date: April 09, 2024 ad-
| . o _Eﬂ'lﬂ" r:'-"ﬁ:'“lﬁ!!;ﬂ“,]@ﬂ“'ﬂ' mm . Wedce Ma, 025 Authorized Eignatﬁry
10| Addrass and e-mal I be used for Address: 100, First Floor, Surya Kiren Buiding, 19, TORM WIN B Mutual Fund investments are subject to market risks, read all scheme related
2 camzspandence with fia Interim Faslura Gandhi My, New Dalhi - 110001 i
¥ Resolutian Prafessipnal Email: cip frensstediahoidng@omeil com | fiee rule 7] documents GEI’EfU"}".
¥ ! - | - | BEFORE THE MATIOMAL COMPANTY LAW
.| Lastdabe for submisshn of claims | Zind April, 2924 _ TRIBUMAL BENCH AT (COURT =1)
: 12 S:T;L’—;“"m“ﬁ;;“;ﬁ;;ﬁ;::ﬂj | MakApplcable e S PRE-OFFER ADVERTISEMENT IN ACCORDANCE WITH REGULATION 18(7) OF THE SECURITIES AND EXCHANGE BOARD OF INDIA (SUBSTANTIAL ACO msmuri
,; | by e Inlein Rssobution Professional E CBIGS ADVERTISING PRIVATE LTD OF SHARES AND TAKEOVERS) REGULATIONS, 2011, AS AMENDED, (' “SEBI (SAST) REGULATIDONS") FOR THE ATTENTION OF THE PUBLIC SHAREHOLDERS
¥ 11, Names I:f!‘EEh‘EﬂL‘p’prl:fEE.‘il:l‘EISliEfﬂiEl: Mal Appicable {Company incorparaled undar Companies
: sy ol  Chroa A E FTWARE EXP RT LI M ITED
1 | nackss {threenames for eachdass) _ ; Petiton Mo: CRADACHENZ021,
3 14, {a) Relevant forms and {2) Redevant forms ane avalable at CBIGS ADVERTISING PRIVATE LTD Registered Office: 301 Everest Carmemarcil Coe Bulaeat India 36
|} Dt ol autbaiped reprasentatives | Fitpa:Diabi govin'downicadiom hitml ... Patitiones _"”fg i ol gsh Cheks bl
| e avalable ot | {b) Mot Applicabie Advertisement of petition CIN: LT2200G1994PLC022781 | Tel. No: 02 - investo w.cam | Website: esoftex.cam
Nolioa is herehy given Shatthe Nafional Company Law Triounal has ardered the commencement of a| | Nofioe is eesiy given fhat 2 petiton for the OPEN OFFER FOR ACQUISITION OF UP TO 16,02,560 (SIXTEEN LAKHS TWO THOUSAND FIVE HUNDRED SIXTY) FULLY PAID-UP EQUITY SHARES OF FACE
Corme St By \ is Hobdinas Privats Limited o | winding up of Ihe above-named compary was o
O TN R P IR I I e e | UJE"E'.T”PM T Novamtir 2018 resariad VALUE OF ¥ 10/- EACH {“EQUITY SHARES") OF ACE SOFTWARE EXPORTS LIMITED (THE "TARGET COMPANY") FROM THE PUBLIC SHAREHOLDERS OF THE
ﬁ;ﬁﬂ?ﬂfﬂﬂm‘éﬂ“ nﬂ'ﬁﬂﬂ"@fﬂ'ﬁiﬁfﬁﬁﬂﬂéﬁ?ﬁ SUBMILINEF GAIME | | 40 the said Trbunal by the said company and TARGET COMPANY, BY ANIT MANSUKHLAL MEHTA (“ACQUIRER") ALONG WITH VAISHALI AMIT MEHTA (“PAC") PURSUANT TO AND IN COMPLIANGE WITH THE
agaiwuuh-; Mo 10, ' T onp : :!31 tu s:ui? petilicn is u:hrfileﬁ to tﬁ heard REGULATION 3(2) AND 4 OF THE SEBI (SAST) REGULATIONS ("OFFER" OR "DPEN OFFER").
betare the Tribunal on the 24 day of Junw, This pre-offer advertisement (“Pre-Offer Advertisement”) is being issued by Vivio Financial Services Private Limited, the Manages to the Offer (“Manager fo the Offer”
The frencial cradiors shall bl heird e P wr— Kielg : p g issued by Vivro Financial Services , the Manager to the Offer (“Manager to r
_5,_:."';51;: d_;ms wilh ; ju“np; h:,nELr;L“;ﬂ:‘:wﬂm,im“ﬂ i e ﬁf&ﬂhﬂﬁ'ﬁ'?ﬂﬁ?; i mrfﬁ; or “Manager"), for and on behalf of the Acquirer and the PAC, in compliance with Regulation 18(7) &nd other applicable provisions of the SEBI (SAST) Regulations.
A frandial craditar belanging % & dass, as fisted agains the entry No. 12, shal indicate is choice of | of an arder an the ssd patition shawld send 1o This Pre-Offer Advertisement should be read in continuation of and in conjunciion with (a) the Public Announcement dated January 6, 2024 ("PA"); (D} the Detailed
aulhorised regresentativ from amang the three reolvancy professionals ksted against entry No 13 to act | the pefitiones or his represantative notice of his Public Statement that was publishad in Financial Express (English), Jansatta (Hindi), Rajkot Merror (Gujrati) and Mavshakii (Marathi) (“Newspapers™) on January 12,
as authorised representative of the class (apecify dass] in Fom CA. NotApplcable . iriention 5'9_"'3.'1_ by him ar '"5 representative 2024 (*DPS™); (c) the Draft Letter of Offer dated January 19, 2024 ("DLOF™); and {d) the Letter of Offer dated March 27, 2024 along with the Form of Acceptance-cum-
Submission of false or misleading proofs of claim shall attract penalties. Saniayv Gard | wilh [ niaine and address 56 3% 1 raach the Acknowledgement (“LOF™) (the PA, DPS, DLOF and LOF are herein collectively referred to as “Offer Documents’).
njay Garg | pebtioner ar his representative net later than
Interm Resoiulion Professional | v clays bt W dlate fixed for the hearing af Thiss Pre-0ffer Advertisement is being published in all Mewspapers in which the DPS was publizhed.
Dabe ; 10.04.2024 Regn. No.: IBELPA-D)1 AP-PA B652019-202012919 | the pefition end appegr 8t e hearing for the For the purpose of this Pre-Dffer Advertisement:
Place: Niw Dtk AFA No- AA1Z9TH0272401 25106806 | Valid till : 24-Jan-2025 | o bbbt i ks b
s g ﬁg’-‘:? ;’EP;;E';;';Q"TE ﬁﬁﬂg"gﬁﬁ {a) “Identified Date” means March 26, 2024, being the date falling on the 10" (Tenth) Working Day prior ta the commencament of the Tendering Pesod; and
undersignad tn any creditce or contribuery on {0} "Tendering Period™ means the 10 (Ten) Working Days period from April 12, 2024, to April 26, 2024, (both days inclusive) within which the Public Shareholders
) payment of the prescribed charges for the may tender their Equity Shares in acceptance of the Offer.
copy, it is - hot pOSSIbIe to verify its contents. The Indian sama. Any affidavi intanded lﬂdtﬂ '-lﬁ!'-lﬂd in Capitalized terms used but not defined in this Pre-Offer Advertisement shall have the meanings assigned to such terms in the LOF.
Exp,—éSS (P) Limited cannot be held responsible for such ?’Eﬁﬁn:ﬁn:na L’Epyp:‘:f_':: 4 Eﬁ:epﬁﬁuﬂ .I;." The Public Sharehoiders of the Target Company are requested to note the following information related 1o the Offer:
contents, nor for any loss or damage incurred as a his represantative nol less than fve days 1. Difer Price: The Open Ofier Price is made at 7 35 (Rupees Thirty-Five Only} per Equity Share, payable in cash and there has been no revision in the Offer Price. For
result of transactions with companies, associations or befare the date fived for the baaring. further details relating to the Offer Price, please refer to paragraph 6.1 (Justification of Offer Prica) on page 22 of the LOF,
'\;‘Vde'v'?r‘:Zf’e?g‘r’eertLSe'g%';':ﬁgﬁgsﬁﬁgfrfggg;?gcfg‘;iz Aepresentativa for Patiticnar 2. Recommendations of the Committee of Independent Directors (“IDC"): The IDC Recommendation was approved on April 04, 2024, and published in the
necessary inquiries before sending any monies or Dot - 10004, 20024 CA 3 Prabhu Newspapers on April 05, 2024, The IDC is of the oginion that the Ofter Price to the Public Shareholdars of the Target Company is fair and reasonable in tarms of the
entering into anv agreements with advertisers or Proviniomal Liguidair SEBI {SAST) Requlations. However, the Public Shareholders of the Target Company should evaluate the Open Offer and market performance of the Target Company’s
'9 i Y a9 i i B84 g Mo BEUPA-MNI AT B XTI Equity Sharas and maka their own infarmed decisions with respect 1o the Open Offar
otherwise acting on an advertisement in any manner AFA Ho, ARTIHIS4BIITISIONN 06 dvalid mpe 2590204 J
whatsoever. £ Mai:carpprabtu@ygmellcon Ph oS 84581 36000 3. Other details of the Offer

3.1.  The Open Offer is being made wnder Regulation 3(2) and 4 of the SEBI (SAST) Regulations to the Public Shareholders of the Target Company,
3.2. This Odier is not 2 comipeting offer in terms of Hegulation 20 of the SEBI (SA5T) Regulations. The Offer is not conditional upon any minimum leved of accepiance in

terms of Reguiation 19(1) of SEBI (SAST) Ragulations.
E D E Lw E I SS 1.3, The dispatch of the LOF to the Public Shareholders as on the ldentified Date (8., March 26, 2024, in accordance with Regulztion 18(2) of the SEBI (SAST)
Reguiations has bean completed through email on April 02, 2024 and through speed post on April 03, 2024, It is clanbaed that 2l the Public Sharehaolders whose
M U T UA L F U N D names da not appear in the register of members of the Target Company as on the Identified Date (even if they acquire Equity Shares or if they become sharehalders

af the Target Company after the Identfiad Data) or hose who have not recenved the LOF are eligible 1o participate in the Ofter (except the Acquirar, PAC and Promaters
and Promoter Group of the Target Company).

3.4. A Public Shareholder may participate in the Offer by approaching their Seffing Broker and tender the Eguily Shares in the Offer as per the procadure mentioned

Edelweiss House, Off C.5.T Road, Kalina, Mumbai — 400098

NOTICE in the LOF.
3.5. Public Sharehodders of the Target Comgany may download the LOF from the websife of SEBI (www sebigovin], BSE (wwe bseindia.com), Manager to the
HALF YEARLY PORTFOLI EMNT OF THE SCHEME F EDELWEI TUAL FUMND F THE HALF YEAR ENDED MARCH 31, 2024 : . = = b
= 0 SIATEM 2.0 330U £ OR 31,2028 Qfer [ht:pa:-'.-'wu_aw vivra,nel/) or oblain a copy af the sama from Accurate Secunties & Registry Private Limitad (“Registrar to the Ofter”) on providing seitable
MNOTICE is hereby given to the Unit holders of the Schemes of Edelweiss Mutual Fund (“the Fund®) that in accordance with Regulation 594 documentary '31""1'3"_"35_ of hﬂ"j"_"ﬂ Df the Equm,r. shares of the Target Gompany. _ R )
of SEBI (Mutual Funds) Regulations, 1996 read with SEBI Master Circular dated May 19, 2023, the Half Yearly Portfolio Statement of the 36 In case of non-receiptnon-availabiity of LOF / the Form of Acceptance-cum-Acknowledgement, Public Shareholder may participale in the Offer by providing their
Schemes of the Fund for the half year ended March 31, 2024 have been hosted on the website of the Fund viz. www.edelweissmf.com and application in plain pager in writing signed by all shareholder(s), stating their name, address, and nember of Equity Shares held, chant ID number, OP name, DP ID

nurmber, Folio nember, Distinclive number, number of Equily Shares being tenderad and accompanied with other relevant docurments as mentioned in the LOF Such

th beite of AMFI viz. .amfiindia.com. . : : . : { . : :
MM RE e SRl T R TR TR Pubdic Shareholders have to ensure that their order is enterad in the electronic platform to be made available by BSE before the closure of the Tendering Period.

LInit holders can also request for physical and/or electronic copy of the Half Yearly Portfolio Statement of the Schemes of the Fund through 4, The procedure for tendering the Equity Shares in the Offer is as below:
any of the following modes: 4.1, In case of Equity Shares held in physical farm: Public Shareholders holding Equity Shares in physical form may participate in the Offer by approaching their
a. Telephone: By giving a call at our Customer Service Centre on 1800 425 0090 (Toll Free No.- MTNL/BSNL)/91 40 23001181 respective Selling Broker along with complete set of relevant documents as et out in paragraph 8.11 on page 30 of the LOF.
{Non Toll Free No.) 4.2, Incase of Equity Shares held in dematerialised form: Pubfic Sharehabdars holding Equity Shares in dematenalised form may participate in the Offer by approaching
b.  Email: By writing an email to EMFHelp@edelweissmf.com. m: ;ﬁp;en[we Selling Broker and providing the details of Equity Shares they intend to tander in the Ofter in the manner as set out in paragraph 8,10 on page 29
c.  Letter: By submitting a letter at any of the Investor Service Centres of the AMC or KFin Technologies Ltd. (KFTL) as listed on the 5. In accordance with Regulation 16(1) of the SEBI (SAST) Regulations, the DLOF was submitted to SEBI on January 19, 2024. SEBI vids its letter bearing reference
website of the Fund viz. www.edelweissmfcom. number no. SEBIHO/CFD/CFD-RAC-DCR1/P/OW/2024/11545/1 dated March 21, 2024, issued its observations on the DLOF in terms of Regulation 16(4) of SEBI

(5AST) Regulations (“SEBI Observation Letter™). The comments specified in the SEBI Observation Letter have been incorporated in the LOF
6. Malerial changes: The comments specified in the SEB| Obsarvation Latter and cerfain changas (occurming after the date of the PA and/or DPS) which may be
maderial have been incorporatad in the LOF and are more particularly dischosed below:

UUnit holders are requested to take note of the above.
For Edelweiss Asset Management Limited

(Investment Manager to Edelweiss Mutual Fund) 6.1, A5 onthe date, there are no directions subsisting or procesdings pending against the Tarpet Company. its promaoters! divgctors/ Acquirer and PAC and Manages to the
5d/- (Offer, wnder SEBI Act, 1992 and regulztions made there under or by any other Reguiator. The same has been incorporated at clawse 3.2.17 on pape no. 14, clause

Place ; Mumbai Radhika Gupta 4.1.14 on page no. 16, clause 4.2.14 on page no, 17, clause 5.17 on page no. 19 of the Latter of Offar
Date : April 9, 2024 Managing Director & CED 6.2, There are no penalties kevied by SEBI/ RBIY Stock Exchanges against the Targe! Company, Its promoterss directors’ Acquirer and PAC and Manages 1o the Offar.
(DIN: 02657595) The same has been incorporated at clause 3.2.17 on page no. 14, clavse 4.1.14 on paga no. 16, clause 4.2. 74 on page no. 17, clause 517 on page no, 19 af the

g 2 Letter of Ofier.
rAemore Ininematinnplaase.coltacs: : 6.3. Ason date, there are na instances of non-compliance or delayed compliance by Acquirer, PAC and Promaoders of the Target Company under Regulation 249, 30 and
Edelweiss Asset Management Limited (Investment Manager to Edelweiss Mutual Fund) 31 of the SEBI (SAST} Regulations. The same has been incomporated at clause 4.1.15 on page no. 16, clause 4,215 on page no. 17 and clause 5.18 o page no.
CiM: UBSS91MHZ00TPLCLY3409 19 of the Letter of Offer.
Registered Office & Corporate Office: Edelweiss House, Off C5.T Road, Kalina, Mumbai = 400 0498, 6.4, Clause. 3.2.12 of the Draft Lettér of Offer is modified as follows:

Tel No: +91 22 4097 9737, Toll Free No. 1200 425 0090 (MTNL/BSNL), Non Toll Free No. 91 40 23001181, Fax: +91 22 40979878, “As per Requiation 384 of the SEBI (LODR) Ragulations read withh Autes 19(2) and 194 of the Securities Contracts (Reguiation) Rules, 1957, as amended (“"SCRA),

the Targel Company is required fo maimtain af least 25.00% public shareholding as defermirmed it accordance with SCRR, on a confimaows basis for Bsting. However,

Website: www.edelweissmf.com : g B
pursbamt fo compdetion of this Ooen Offer and the Underlying Transachion comlermplated in fhe 554, the pubiic shareholding i the Target Company may fabl below

the mii biic shareholding (“MPS™) reguirement Rule 194 of SCAA read with SEBI (LODR) Reguiations. n such t, Acquirer or PAC will sel
MUTUAL FUND INVESTMENTS ARE SUBJECT TO MARKET RISKS, Sk A F EQuRY Stares 10 Sy WA 1 S0 TOGUEATRE WAV 12 maaet T (ol 60 PR GRS A St B
READ ALL SCHEME RELATED DOCUMENTS CAREFULLY. 6.5. Clause 5.19 of the Letter of Offer is updated with December 31, 2023 financials of the Target Company.

6.6. Clause 5.2 of the Letter of Offer is updated as follows:
"The Targef Company is engaged in the business of Document Managemen!, Digital Fublisfiing, Dala Conversion and Technological sokiions employing efficient
process angingering and cost-affective, adaplable comeavsion systems. If senves as a full-senvice digifal confent provider offening servicas ke pra-press,
g-publshing, eBooks, and docwment comersion and warkifow solulions lo publishmg companies. The company has Desn Mmeeling GUlSDurtng requrarments foar

pubishers and various organizalions since ifs estabishmeant. "
HSBC MUTUAL FUND 6.7. Motz no. 4 of clause 5.20 of the Letter of Offer is updated as follows:
N OTI C E “aimuitarenusly with the preferential issue of Equity Shares to fhe Acquirer and PAC, the Board of Directors of fhe Target Company, ai its meefimg held on January

06, 2024 also proposed to sue 212230 Equity Shares to Rah Jayvantibhal Kalaria and 50,000 Equity Shares to Kalana Bah! Jeyantial — HUF by way of
preferential alfobment, who are part of the Promoter and Fromaoter Groug and 70,000 Equily Shares o Palzvoor Mubiriah Anavaratham and 40,310 Equiy Shares fo
Sanghavi Nizchal Arvinobhial who will be 2 par! of Public Sharsholders and are mok related fo the Acguirer [ PAC! Promotery Promoter Growp.”

Disclosure of Half Yearly Portfolios of Schemes of HSBC Mutual Fund 7.  Defails regarding the status of the Statutory and other approvals: &z on the date of the LOF, to the best of the knowledge and belisf of the Acquirer and PAC,
thare are no statutory or ather approvals required fo acquire the Equity Shares by the Acquirer validly tendered pursuant to this Open Offer, However, in case of any
NOTICE is hereby given to the investors/ unit holders of all the schemes of HSBC Mutual Fund (“the Fund”) that in statulory approvals are reguired or become applicable prior o compiation of the Cffer, the Offer would be subject to the receipt of such statutory approvals,

8.  Schedule of Activities:

accordance with Regulation 59A of Securities and Exchange Board of India (Mutual Funds) Regulations, 1996 read

i i ) ACTIVITIES DRIGINAL DAY AND DATE REVISED DAY AND DATE
with Clause 5.1 of the SEBI Master Circular dated May 19, 2023, the half yearly statement of Portfolios for all Issue of Public Announcement Saturday, January 06, 2024 Saturday, January 06, 2024
schemes of HSBC Mutual Fund for the half year ended March 31, 2024, has been hosted on the Fund’s website, Publication of DPS in newspapers Friday, January 12, 2024 Friday, January 12, 2024
www.assetmanagement.hsbc.co.in and on AMFI's website www.amfiindia.com. Last Date of filing of Draft Letter of Offer with SEBI Friday, January 19, 2024 Friday, January 18, 2024

Last data for Public Announcement for competiong offer Monday, February 05, 2024 Momnday, February 05, 2024
Unitholders can also submit a request for a physical or electronic copy of the statement of scheme portfolio Last date for receipt of comments from SEBI on the draft letter of offer {in the
. avent SEBT has not sought clarification or additional information from the Manager Monday, February 12, 2024 Thursday, March 21, 2024
through following modes: to the Offer)

- . f ) Identified Date Wednesday, February 14, 2024 Tuesday, March 26, 2024
Email: investor.line@mutualfunds.hsbc.co.in Last date for dispatch of the Letier of Qifer to the Public Shareholders Thursday, February 22 2024 | Wednesday, April 03, 2024
Call: Toll free number(s) - 1800 200 2434/ 1800 419 0200 or +91 44 39923900 (Investors calling from abroad) Last date by which a commitiee of independent directors of the Target Company is
between 8.00 a.m. to 8:00 p.m. from Monday to Friday and between 8.00 a.m. to 1.00 pm on Saturdays. ﬁmﬁdﬁﬂ?m its recommendation ta the Public Sharehalders of the Target Compary honday, February 26, 2024 Friday, April 05, 2024

Last date Tor upward revision of the Offer Price anddor the offer Size Tuesday, February 27, 2024 Wednasday, April 10, 2024

Applicants/ Unit holders may contact our Investor Service Centres/ their distributors, for any additional

Date of publication of opening of Open Offer public announcament in the

information/ clarifications. Also, please visit our website for any other related information. newspager in which DPS has heen published Wednasday, February 28, 2024 Weanesday, Apnl 10, 2024
Date of commencement of Tendering Period {("0Her Opening Date”) Thursday, February 29, 2024 Friday, April 12, 2024
For & on behalf of HSBC Asset Management (India) Private Limited Date of Clogura of Tendering Penod (" Offer Closing Date”) Thursday, March 14, 2024 Friday, April 26, 2024

Last date of communicating of rejection‘acceptance and completion of payrment

(Investment Manager to HSBC Mutual Fund) of consideration for accegted lenders of return of unacoeied shares Monday, April 01, 2024 Monday, May 13, 2024
_ Last date for publication of post Open Offer public announcement in the ; 3

Sd/ ) ) newspaper in which DP5 has been published Wanday; Apcl 05, 2024 WhniRay, gy 211, a2

Authorised Signatory Last Data of Filing the Final report to SEBI Manday, April 08, 2024 Monday, May 20, 2024

Mumbai, April 10, 2024 To clarify, the actions sef ouf above may be compieted prior fo their comesponding dates subject fo compliance with the SEBI (SAST) Reguiations.

9. The Acquirer and PAC accapt full responsibility for the information contained in this Pre-offer Advertisement {other than such information as has been obtained from the
public sources or provided by o relating to and confirmed by the Target Company) and endertake that they are aware of and will comply with their obligations under

HSBC the SEB! (SAST) Regulations in respect of this Offer,
a":"uSSF'T P"-"I-Ei A3 QE‘ ment 10, The Pre-Offer Advertizement would alze be available an the SEBI website at www.sebl.govin and on the website of the Manager to the Qffer at waw.viwro.net,
i ’ ISSUED OM BEHALF OF THE ACOUIRER AND PAC BY THE MAMAGER TO THE OFFER REGISTRAR T THE OFFER
utual Fund investments are subject to market risks, read all scheme relate VIVRO FINANCIAL SERVICES PRIVATE LIMITED ACCURATE SECURITIES & REGISTRY PRIVATE LIMITED
documents ca refully_ Vivro House, 11 Shashi Colony, Opp. Suvidha Shopping Centre, B 1105-1108, K P Epitorng, Nr. Makarba Lake, Nr. Siddhi Vinayak Towers,
. . . . Faldi, ahmedabad - 330007, Gujarat. India. | Tel No.; 079 - 4040 4242 Makarba, Ahmedabad — 380051, | Tel. No.: +91-79-48000319
HSBC Asset Management (India) Private Limited, 9-11 Floors, NESCOIT Park, Building no. 3, Email: investorsi@vivro.net | Website: www.vivio.net Email: investori@accuratesecunities.com | Website: www.accuratesecurities.com
Western Express Highway, Goregaon (East), Mumbai—400 063, India. . SEE] Req. No.: ME/INMODOD10122 | Contact Person: Shivam Fatel SEBI Req. No.: INH':HJUU'ZH“H | Contact Person: Ankur Shah
Email: investor.line@mutualfunds.hsbc.co.in, Website: www.assetmanagement.hsbc.co.in e s S e e
Customer Service Number - 1800 200 2434/ 1800 4190 200 _ Forandonbehallof the Acquirerand the PAC:
Issued by HSBC Asset Management (India) Private Limited Amil Mansukhlal Mehla (Acquirer) Vaishali Amit Mehta !Fﬂﬂl
CIN-U74140MH2001PTC134220 Suly- S0-
Date; April 09, 2024
Place; Rajkol. Gujarat foBaaz
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